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GUIARAT ACT NO, XXXII OF 1862 .— An Act to estend the Commercial Documenis
Evidence Act, 1339, throughout the State of Gujarat, 384-38b

The following Act of the Gujarat Legislature, having been assented to by the
President on the 9th September 1962, is hereby published for general information.

M. G. MONAN],
Secretary to the Government of Guijarat,
Legal Departmemnt.

GUJARAT ACT NO. XXXII of 1962.

(First published, after having received the assent of the President in the
“ Gujarat Government Gazette” on the 13th September 1962).

An Act to extend the Commercial Documents Evidence Act, 1939 throughout
the State of Gujarat.

It is hereby enaeted in the Thivteenth Yeer of the Repnblic of Todia as follows:-

t. (D) This Act may be called the Commercial Documents Evidence ({Tinjarag Bhott title
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(2) It shall come into force on such daie as the Htate Govermment may by
notifieation in the Official Gazette appomnt,

2. Iu segtion 1 of the Commercial Documents Evidence Act, 1929, (v sub- XXX
gection (2). the following proviso shall be udded, namely :— 19;::

“Provided that un and from the commencement of the Commercial Docuinis Guj.
Bvidence (Gujarat Kxtension and Amendment) Act, 1962, this Act shall extend ?g%z}\ﬂ

to and be in foree in, the Saurashtra area of the Stute of Gujarat.”,

3. (1) The Comuncrcial Documents lividence Act, 1939 as adapted and applied Sau.
tu the Saurashira aros of the State of Gujarat by the Srate of Sawrashtra gr)(xv
{Application of Central and Bombay Acr=) Ovdinance, 1948 is heveby rvepealed. of

1948,

(2) Notwithstanding such repeal, anything done or any action taken under the X=¥
Act 8o repealed shall be deemed to have been done or taken under the Commercial | 20
Documents Evidence Act, 1939, as if that Act were in force on the day on which
such thing was dune or actics was taken.
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